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This is to inform the-General Pubtic that the folfowing

aving its Registered Office at Gadepan, District Kota,
Rajasthan 325208 | have been lost by the shareholder:.

Certificate No. Distinctive No. Folio No. | No. of shares|
shareholder
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Protection Fund Authority (Accounting, Audit, Transfer and Refund) Rules 2016, the aforesaid
shares have been transferred by the Company to the Investor Education and Protection Fund
Authority ("IEPF Authority"). | am claiming the aforesaid shares from IEPF Authority and requesting
the Company to issue an entitlement letter for the above-mentioned shares. The Public are hereby
cautioned against purchasing or dealing in any way with the above -mentioned shares certificate.

Any person who has any objection/ claim in respect of the aforesaid share certificate should lodge
the objection/ claim with the Company or its Share Transfer Agent- Zuari Finserv Limited,"Corporate

One", First Floor, 5, Commercial Centre, Jasola, New Delhi-110 025 within a period of 30 days of
publication of this notice after which no claim will be entertained. The Company may thereafter

issue an entitiement letter against the aforesaid shares certificate, upon submission of all requisite
g?cumergf] to the satisfaction of the Company, for claiming the shares from IEPF Authority.
ace : ennail

Date : 30.09.2021 Arif Buhary Rahman

Bokaro Power Supply Co. (P) Ltd.

(A& Jaint Venture of SAIL & DVC)
Old Administrative Bullding, ISPAT Bhawan,

F
Bokaro Steal City, Jharkhand

1
Material Management Department, BPSCL is organizing

Virtual Vendor Meet on 22.10.2021 to create awareness
about the various aspects of Procurement and Tendering.
For more details and link, kindly visit www.bpscl.com |

GLAND PHARMA LIMITED

Regd, Office: Survey Mo, 143-148, 150 & 151, Near Gandimaisamma X' Roads,
0P Pelly, Dundigal. Cundigal-Gendmaizamma Mandel, Madchal-Makajgiri
Digtrict, Hydarabad < 500 043, Telangana. CIN: LE&Z30TEI9TAPLCO0ZETE
‘Wesisite: wwiw glandpharma com; emall; inves landphanma.com

Tal: +91 34558 9%0%43 Fax Mo.: +91 40 3051 0BOD

NOTICE

MOTICE is hereby given that pursuant to Regulation 29 read with Requlation 47
of the SEBI [Listing Obligations and Disclosure Requirements) Regulations, 2015,
a maeting of the Board of Directors of Gland Pharma Limited (‘the Company’) will
be held on Friday, 22™ October, 2021, infer alia, to consider and approve the
Unaudited financial results of the Company far the quarter and half vear ended
September 30, 2021

This intimation is also available on the website of the stock exchanges, BSE
Limited (www.bseindia.com] & Mational Stock Exchange of India Limited
iwww.nseindia.com) where the Company's shares are listed and on the
Company’s websita (www.glandpharma.com).

For and on behalf of Gland Pharma Limited

o

Sampath Kumar Palledarmudi

Company Secretary and Compliance Officer, A-17901

Place: Hyderabad
Date: 29-09-2021

afffe

AFFLE (INDIA) LIMITED
Regd, Office | 102, Wellington Business Park-1, 0 Andheri Kurla Raad, Marol, Ardher (East], Mumbsi-40005%
Communication Office P 659, Gth floor, Tower C, JMD Megapalis, Sohna Road, Sector-48, Gurugram-122018
(P) 01 24-49929 14 (W) wwwaffle.com CIN; LES90MH1 294PLC03045 1

NOTICE OF RECORD DATE

Motice is hereby given that pursuant io Regulation 42 of the SEBI (Listing Obligations
and Disclosure requirements] Fegulations, 2015 read with Rule 10 of the Companies
(Management and Adminisiration) Rules, 2014 and the approval of the Members of the
Comgany at the Annual General Meeting held on Seplamber 23, 2021. the Company
has fixed Friday, October B, 2021 as the "Record Date” for determining the eligible
shareholders of the Company, who will be entitled for the sub-division (Split) of each Fully
Paid-up Equity Share of the Company of Face Value of Rs. 100 to 5 (Five) Tully paid-up
Equity Shares of Face Valus of Rs.2- each of the Company.
Upon sub-division, the existing Share Certificate(s) bearing Face Value of Rz.10/-, held
in physical form, in retation o the issued equity shares shall be deemed fo have been
automatically canceied and shall be of no effect without the requirement of these being
surrendered fo the Company, and in lieu thereof, new Share Certficate(s) of the Company
bearing the sub-divided Shares of Face Value of Rs.2i- each will bs issued and dispatched
to such shareholder(s), Similarly, in case of equity shares held in dematenalkzed form,
new shares will be credited proporfionately info the respective beneficiary demat acoounis
of the members of the members of the Company held with Depostary Participanis, in
liew of the exisfing credis.
The abowe information iz also available on the Company's wabsile e, wew.affle.com
as wall as on the websites of the Slock Exchanges viz. www.bseindia.com and
www.nseindia.com.

For Affle (India) Limited

Sdi-

Parmita Choudhury
Company Sacretary & Compliance Officer

Diate : September 29, 2021
Place : Gurugram

[ End-of remote e-voting

AEGIS LOGISTICS LIMITED
’ Regd. Office : 502 Skyloh: 6.+ B ERdr Rasta, Fept 3987195, Dist. Valsad, Gujarat

Corp. Office : 1202, Tower B, Peninsula Business Park, G. K. Marg,
Lower Parel (W), Mumbai - 400013 Tel.: +91 22 6666 3666 Fax : +91 22 6666 3777
E-mail : cegis@aegisindia.com Website : www.aegisindia.com

AEGIS

NOTICE
NOTICE is hereby given in continuation of pubic advertisement dated September 3, 2021 and September,
27,2021 and pursuant to the applicable provisions of the Companies Act, 2013, Rules made thereunder
and General Circular No. 02/2021 dated January 13, 2021 read with General Circular No. 20/2020 dated
May 5, 2020 and General circular No. 14/2020 dated April 8, 2020 and General Circular No. 17/2020
dated April 13, 2020 issued by Ministry of Corporate Affairs ("MCA") and in view of SEBI Circular
SEBI/HO/CFD/CMD2/CIR/P/2021/11 dated January 15, 2021 read with circular No.
SEBI/HO/CFD/CMD1/CIR/P/2020/79 dated May 12, 2020, the 64th Annual General Meeting ("AGM") of]
Aegis Logistics Limited will be held on Thursday, October 21, 2021 at 5:00 p.m. (IST) through Video
Conference ("VC") or Other Audio Visual Means ("OAVM") without the physical presence of Members to

transactthe business as set forth in the Notice of the AGM.
The Notice of the AGM together with the Annual Report for year ended 31st March, 2021 and process,
manner and instructions for e-voting has been sent to Members by e-mail on September 28, 2021 to those
shareholders whose e-mail IDs were registered with the Company/Depositories on September 17, 2021.
The same is also available on the Company's website at www.aegisindia.com (under the tab 'Investor
Relations > Financial Information’), on the Stock Exchange's-website—at- www.bseindia.com—and
www.nseindia.com-and-on-the-Insta Vote website provided by Link Intime IndiaPvtLtd('tHPL") at
https ffinstavote linkintime.co.in/. Pursuant to the Circulars mentioned above, the Company has not
nce no hard copy of the Annual Report will be provided.
Further, kindly note that dividend as recommended by the Board of Directors of the Company at their
Meeting held on May 27,2021 @ 200% i.e. Rs. 2.00 per share (face value of Re.1 each), if declared by the
members at the ensuing Annual General Meeting will be paid to those eligible members whose name
appear on the Registrar of Members as on the Record Date i.e. Friday, September 17, 2021.
In compliance with provisions of section 108 of the Companies Act, 2013, Rule 20 of the Companies|
(Managementand Administration) Rules, 2014 as amended from time to time and Regulation 44 of SEBILODR:
a. The Company would be availing E-voting Services of Link Intime India Private Limited
(https //mstavote linkintime.co. in/). Pursuant to the SEBI circular dated December 9, 2020 on "e-voting
ies", all the individual demat account holders can vote electronically
by way of single login credential, through their demat accounts / websites of Depositories / DPs in order
to increase the efficiency of the voting process. The e-voting facility will be available during the
following e-voting period :

Upt05.00p.m.1STof Wednesday, October20,2021(05:00 p.m. IST)

Depositories as on the cut-off date for e-voting i.e. October 14, 2021 only shall be entitled to avail the
facility of remote e-voting as well as e-voting at the AGM.

c. Thevoting through electronic means shall not be allowed beyond 5.00 p.m. IST of October 20, 2021.

d. The members who have cast their vote by remote e-voting may attend the AGM but shall not be entitle
to cast their vote again in the meeting.

e. The Members can also attend the AGM through InstaMeet (VC/OAVM) provided by Link Intime at]
https://instameet.linkintime.co.in and can also e-vote on all the resolutions as set forth in the Notice
during the AGM; onlyifthey have not cast their vote earlier by remote e-voting.

f. Any person who becomes member of the Company after dispatch of the Notice of AGM and holding shares|
as of the cut-off date i.e. October 14, 2021 may approach Mr. Nihar Kudaskar, Associate - Technology
Group of Link Intime India Pvt. Ltd. at C 1012, 247 Park, L. B. S. Marg, Vikhroli (West), Mumbai - 400
083, e-mail ID enotices@linkintime.co.in or calling on 022- 49186175. The detailed procedure for
obtaining Password-andtheinstructions for e-voting are also provided in the Notice of the meeting.

h. Incase of any queries relating to e-voting, you may refer the Frequently Asked Questions ('FAQs') and
InstaVote e-Voting manual available at https://instavote.linkintime.co.in under Help section or send an
email to enotices@linkintime.co.in or contacton Tel.7022-49186175.

Northern Arc

Capital raises
X100-cr debt
from SMBC

NORTHERN ARC CAPITAL, a
diversified NBFC,on Wednesday
said it has raised ¥100-crore
debt from one of the Japan’s
largestbanks, Sumitomo Mitsui
Banking Corporation (SMBC).
Northern Arc Capitalwill use
the proceeds to cater to credit
demands of small enterprises
andagribusinesses.The transac-
tion aligns with the company’s
goal of creating sustainable
impact by providing efficient
and reliable debt finance to
under-served businesses,accor-
ding to a press release. Since the
onset of the pandemic, the debt
platform has raised funds from
reputed international investors,
includingJICA,USDFC,ADBand
FMO. —FE BUREAU

=6t ¥ (§) UCO BANK

(Govt. of India Undertaking)
Head Office, Printing & Stationery Deptt.
Z, India Exchange Place, Kolkata-T00001

Standard Life sells 5% stake
in HDFC AMC for 3,060 cr

PRESS TRUST OF INDIA
New Delhi, September 29

For Aegis Logistics Lid,

. Sdi-

Place : Mumbai Monica Gandhi
Date :29/09/2001 Company Secretary

— EXITOFFERPUBLICANNOUNCEMENT PURSUANTTOSECURITIESAND |

EXCHANGE BOARD OF INDIA (“SEBI") CIRCULAR NO. SEBI/HO/MRD/DSA/CIR/P/
2016/110 DATED OCTOBER 10,2016 ("EXIT CIRCULAR") FORTHE ATTENTIONTO
THE REMAINING PUBLIC SHAREHOLDERS (DEFINED BELOW) OF

M/SWEEKLINE INVESTMENT & TRADING COMPANY LIMITED

CIN: U65923DL1983PLC016657
Registered Office: 23,1l FLOOR,NORTHWEST AVENUE, CLUB ROADWEST
PUNJABI BAGH, DELHIWEST, DELHI-110026
Tel No.:9810009453 Email: weeklineinvestment@gmail.com

This follow up Exit Offer Public Announcement ("Follow up PA") is being issued by Mr. Anil
Gupta residing at D-158, Pushpanjali Enclave, Pitampura, New Delhi - 110034, Director
("Offering Promoter") of Weekline Investment & Trading Company Limited (*Weekline" or
“the Company" or "the ELC") to provide exit opportunity to the Remaining Public
Shareholders (defined below)of ELC in terms of the Exit Circular. This Follow up PAis in
continuation of and should be read in conjunction Original Public Announcement dated 24"
March, 2021 as published in Financial Express (English) and Jansatta (Hindi) on Thursday
25" day of March, 2021 ["Original PA"].

Interms of Original PA, Public Shareholders were given option to continue as shareholders
of the Company instead of opting for Exit by providing an undertaking to this effect in the
format provided by the company available at the website of National Stock Exchange of India
Limited ("NSE")/ Bombay Stock Exchange of India Limited ("BSE") by the closure of business
hours of 9th April, 2021. Certain Shareholders of ELC have availed the option to continue as
shareholders instead of exit, details of which are as follows:

Category Number of Number of | % of paid

Shareholders| Equity Shares| up share
held capital

Public Shareholders as on the date of 104 1544720 84.41

submission of Plan of Action to NSE

Public Shareholders who have opted to 17 1536400 83.95

continue as public shareholders

Remaining Public Shareholders whoare | 87 8320 | 45

eligible for the Exit (Hereinafter referred to

as "Remaining Public Shareholders")

Therefore, Offering Persons will provide the exit to the Remaining Public Shareholders ata
price of Rs. 10.04/- (Rupees Ten and Paisa Four only) per Equity Share (equivalent to the
fair value per Equity Share as determined by the Independent Valuer) ["Offer Price"] and
Remaining Public Shareholders are being invited to tender their fully paid up Equity Shares
of Rs. 10 each of ELC with the below mentioned information:

Offer Price Rs. 10.04/- (Rupees Ten and Paisa Four only)

Date of Opening of Tender Period. | 4" October, 2021

Date of Closure of Tender Period.

11 October, 2021

E-Tender Notice.
Sealed Bids are invited for
purchase of 4 Lakhs Tamper Proof
packets (2 sizes) for packaging
of gold jewellery. Last date for
submission of application is
21.10.2021 hefore 04,00 pm. For
details visit our Bank's Website:
www.ucobank.com and Bank's
authorized e-Tendering
service Provider Mis Antares
Systems Lid through Website

https:{www.tenderwizard. com/UCOBANK.

Honowrs Your Trust

=l BNP PARIBAS

MUTUAL FUND

Investment Manager: EMP Paribas Asser Management India Private Limited (AMC)
Corporate Identity Number (CIN): UE5991MH2003PTC 142572

Registered Office: Crescenzo, 7" Floor, G

-Block, Bandra Kurla Complex, Bandra

- East, Mumbal - 400 051

Website: www bnpparibasmyin « Toll Free: 1800 102 2555

NOTICE CUM ADDENDUM NO. 36/2021

Hotice cum Addendum to the Statement Of Additional Information (SAI) of EMP Paribas Mutual Fund {"the Fund'),

Scheme Information Document (S10) and Key Information Memorandum (KIM) for the Schemes of the Fund:

Motice is hereby given that, due to realignment of roles and responsibilities, Mr. Albwyn D'Silva Monteiro ceases
to be the Investor Relations Officer and Mr. Vivek Kudal, Chief Operating Officer, has been appointed as Investar
Relations Officer with effect from Wednesday, September 29, 2021. Further, Mr. Amit Borkar, Head-Investment
Operations, ceases to be the Key Personnel with effect from Wednesday, September 29, 2021

Accordingly effective September 29, 2021, investor grievance £ complaints and related correspondence may

oe addressed to:

Mr. Vivek Kudal, Chief Operating Officer

BNP Faribas Asset Management India Private Limited

Cresenzo, 7 Floor, G-Block, Bandra Kurla Camplex, Mumbal - 400 051
Phone: +91-22-6196 4215 or

E-mall: customer care@bnpparibasmifin

1800-102-2595 (Tollfree) (Monday to Saturday, 3 AM 1o 7 PM),

Note: This Notice cum addendum forms an integral part of the SAl of the Fund, S1D and KIM read with the addenda
ssued thereunder. ALl other terms and conditions as mentioned in the 5Al, 510 and KIM remain unchanged

For BNP Paribas Asset Management India Private Limited
{Investment Manager to BMNP Paribas Mutual Fund)

sdf
Authorized Signatory

Date : September 29, 2071
Place : Mumbai

MUTUAL FUND INVESTMENTS ARE SUBIECT TO MARKET RISKS,
READ ALL SCHEME RELATED DOCUMENTS CAREFULLY.

7NR RETAIL LIMITED

Corporate ldentification Mumber; L52320E1301 2PLCOT AT,
Registared Cffice: B-308 T nareu'n Hmmla N:—ar Vodalona HI:-I.E-EI Gl:ﬂ.c-'a.a Road F'rahladnagar Makarba, .ﬂﬂn'nal:a'udl:l AB001S, Gujamt, India;

Recommendations of the Commites of Inﬂependent Directors: {'I0C') on the Dpen Offier nf THA Retall Lirited HHH' or ‘Target Company'}
madea by Trivedi Umang YVijaykumar {"Acquirer 1), and Agrawal Mikunj Mahashlal 'Acquirer 27} (Acquirer 1 and Acquirer 2 are hereinafier
collectively referred to as ‘Acquirers’) to the Public Shareholders of the Targe! Company in accordance with the provigions of Reguiation
26 (7) of the Securities and F_'-:r.hange Board of India iEuhatanlial Acquisition of Shares and Takeavers] Regulations, 2011 including

1 DﬂlE

Waodnesday, Seplember 25, 2021,

2. | Mame of the Targel Company
d, Dtz ol the Oller parfairing o the Tanget G-:rnpar'.n

| TT8 TNAS Limitac

payatia in cash ["OMer Price’);

Cpan Ofter by Trvedi Umang Vigysumear (Acourer 1) and Agranead Mikunj Maheshial
tAcquirar &) for ecquesition of up 1o 27 23,370 (Twenty-Sewan Lekhs Twenty-Three
Thausard Thrae Hunded and Sevanly) uly paid-up aguty shargs of T10000= (Rupees
Ten Cnly) {'Equity Shares’) sach represanting 26.00% {Twenby-Sik Percant) af the
fully paid-up Equily Share capital and woling shans capital of tha Target Campany, at
& price of ¥4.74" (Eight Rupees and Savenity-Eight Paeisa Oniy) per Equity Share,

The Remaining Public Shareholders are requested to send their Form of Acceptance along
with other relevant documents [as specifically provided in the Letter of Offer dispatched to
the Remaining Public Shareholders separately]; clearly marking the Envelope "Weekline
Investment & Trading Company Limited Exit Offer" either by Registered Post/Speed
Post/Courier, at their own risk or by hand delivery at the registered office of Weekline at 23,
Il Floor, North West Avenue, Club Road West Punjabi Bagh, Delhi West, Delhi-110026,
E-mail: weeklineinvestment@gmail.com, Contact Person: Mr. Anil Gupta on or before the
closure of business hours on 11™ October, 2021.

As per the proviso to Regulation 40(1) of the SEBI LODR Regulations [notified by the SEBI
(Listing Obligations and Disclosure Requirements) (Fourth Amendment) Regulations, 2018]
read with the press release dated December 3, 2018 and March 27, 2019 issued by SEBI,
effective from April 1,2019, requests for effecting transfer of securities shall not be processed
unless the securities are held in the dematerialized form with a depository. Since the Exit
Offer Period opens after April 1, 2019, the Public Shareholders desirous of tendering their
Equity Shares held in physical form can do so only after the shares are dematerialized and
are advised to approach the concerned depository participant to have their Equity Shares
dematerialized. The ISIN of the fully paid up equity shares of the Company is INE100S01012
in CDSL & NSDL.

In accordance with the Exit Circular, the Offering Promoter of the ELC is required to deposit
the total estimated amount of Rs. 83533/- (Rupees Eighty Three Thousand Five Hundred &
Thirty Three Only), being the consideration computed on the basis of Offer Price of
Rs. 10.04/- (RupeesTen and Paisa Four only) per Equity Share multiplied by the quantity
of Equity Shares offered to purchase from the remaining public shareholders i.e 8320 Equity
Shares in the escrow account either in the form of cash or Bank Guarantee or a combination
of both. Therefore, Offering Promoter and the Independent Valuer have entered into an Escrow
Agreement dated 21t July, 2021 with Kotak Mahindra Bank Limited having its registered
office at 27 BKC, C27, G BLOCK, Bandra Kurla Complex, Bandra (East), Mumbai
400051("Escrow Bank") in terms of which the Offering Promoter has opened an Escrow
Account in the name and style of "Weekline EXIT OFFER ESCROW ACCOUNT" bearing
number 1445389385 ("Escrow Account") with the Escrow Bank. Further, Offering Promoter
has deposited Rs. 100000/- (Rupees One Lakh only) in cash in Escrow Account respectively,
being more than 100% of the Total Consideration (Offer Price*Number of Equity Shares held
by Remaining Public Shareholders) payable under the Exit Offer.

Upon receipt of complete documents and checking their genuineness, Offering Promoter
shall acquire the tendered equity shares from the Remaining Public Shareholders at the Offer
Price of Rs. 10.04 (Rupees Ten and Paisa Four only) per Equity Share and payment shall be
made within maximum 15 working days of closure of Tender Period.

The Remaining Public Shareholders may note that, those who could not tender their Equity
Shares during the tendering period may do so during the Period between 12" October, 2021to
11" October, 2022, being one year from the closure of tendering period at the same price of
Rs. 10.04(Rupees Ten and Paisa Four only) per Equity Share ["Exit Window Period"].
The procedure for tendering the shares during Exit Window Period shall be same except the
payment of consideration, which shall be on a monthly basis within maximum 15 working
days of the end of the relevant calendar month in which Shares have been validly tendered
by the Public Shareholders ("Monthly Payment Cycle").
This Follow up PA is expected to be available at the website of NSE at www.nseindia.com
and at the website of independent Valuer at www.tcagroup.in.

For and on behalf of Offering Persons of

Weekline Investment & Trading Company Limited
Sd/-

. : &=
Place: Delhi (ANIL GUPTA) Place: Ahmedabad Gauray Diipkurer Kimani
Date: 29/09/2021 Offering Promoter Date: Wednesday, Seplember 28, 2021 (Chalrman of IDC)

4, MNamas of the Acouirers and PAE-with-Swftqdines .

Trivedi Umang Viaykumar (&cquirar 1), ard
Agraeal Miunj Mahashlal |Acquines 2);

5 MName of Se Manager o tha Cfer

Website: wwe capialsguare.in;

SEBI Reg. Moo INMIOIOTZ218;

CapitalSguare Advisors Private Limited

208, 2 Foar, AAAPEE Canter, MIDC Aoad Mo 11, CTS 70, Andheri (Easl),
Murnbeai 400053, Mahargshira, India;

Phona Mo: <51-22.5684 2000 +41 Q8T742R353F;

Email; tanmay baneqee & capitaisgquane.in / mb & capitaisguan.in;

Contast Person: Mr. Tarsoy Baramje;

E. Members of the Committea of Independert Direciors , ‘Gaurav Dilipkumar Kimtzni

- Chaimman

Pranav Manp| Yejani

fMember

|

IDC Membar's refationship with the Target Campany . al
(Cirectars, Equaly Shares owned, any ofher
contrach’ ralaticnship b

Mona of the membess of the IDC hold any Equity Sheares in the Tangel Company,

Mene of the mambers of DG have any olher contract or sefationship nor ame
they ralatad with the Tarpst Company odher than acting in their capacity of
directars of the Tarpel Gompany;

B Trading in the Eousy Shares' ather secunties of the
Terget Company by I0C Membars

Moee af the members of IDC have Faded i any Equity Shares of the Targed Compary
dunrg the penod af 12 (Twelve) months prios to the date of Public Announcement of
the Opan Offar dated Tuesday, Awgust 03, 2021;

4, 100 Membes's refatonship with the Acgurers
(Directors, Equity Shares owned, any obher
contract' ralationship)

Mone of the members of IBC have any relationship with the ACGUTers i any manner

10 Trading in the Enuly Sharess other secunties of the | Mot Appicanle;

Acopirers by IDC Members

i Recommendation on [he OHer, as ta whalber (he
Cifer, = o 15 nol, [r ard reascaabie

Based on the review of e Poblic Announcemend, Bevised Publc Announcemenl,

Detailed Publlc Stakement, Drali Lefer of Offer, and Lefler of Offer, lssued oy fhi
Marager ta the Otler on behall ol the Aoquirers, the membars of IDC baleva thal Cpen
Cflar is in acoardance with SEBI{SAST) Requlstions, 1o 1he exdant is 1air and reascnable

12 Summary of neasors of Recammendation

Reguiatons;

maler

Based on the raview of Pubiic Anncuncemend, Rovised Public Anncuncemant, Dalailed
Public Statement, Drafl Letier of Offer, and Leftar of Offer, the members of I0C have
considered tha foliorsing for making recommendations:

A Dfler Price i jushified in lerms of Reguiations 8 (1] a0 8 (2) of the 3EBI [SAST)

b. Kaeping n view of tha abova fact, members of IDC are of the opimion that the
Céler Prica of ¥8.73- (Eight Rupeas and Savanty-Eight Pasa Only) payable in
cash per Equity Share 1o the Public Sharehalders of the Tamet Company for s
Ceen Offer s fair and reasonable, However, the Publc Shareholders shauld
irdfependently avaluate The Cpen Ollar and ke mlormed decsian oh He

13, | Detals of Independent Advigoes, if any Mane,

14 Disclosuee ol Vialing Pattem of the meesing in
which the opan affer proposal was dEcissed propasal;

A tha DG members wnanimously voled in Rwar ol recommending the Open Qifes

15. | Any oiher mattar io be highfiphied | Hi;

Targed Campary under SEBI [SAST] Regulatiors

T the best of cur knowiedge and befief, after making praper enguiry, the indarmafion comained in o sccompanying this statement is, in &l material respect
trune, coract, and net msiading, whelber by omissan of any inkamnabon ar oltrsise, ard nchites 3l the inlomalion reduinsd 1o be dscsed By the

For and on behalf of
Committes of Indegpendant Directoss
THR Refail Limitad

f‘inam:i“. ep.‘ .in

PROMOTER STANDARD LIFE
Investments on Wednesday
divested a 5% stake in HDFC
AMC for a little over 3,060
crore through the open market
transaction. According to bulk
deal data available with the
BSE, the promoter sold a total
of 1,06,50,000 shares, repre-
sentinga 5% stake,of theasset
management company.

The shareswere divested at
X2,873.79 apiece,a heavy dis-
count of 6.5% from Tuesday’s
closing price of ¥3,075.65.

The transaction size aggre-
gated to ¥3,060.58 crore. Fol-

According to bulk deal
data available with the
BSE, the promoter sold a
total of 1,06,50,000
shares, representing a 5%
stake, of the asset
management company

lowing the transaction, shares
of the asset management firm

plunged by 5.55% to settle at
%2,905.05 apiece on the BSE.

Meanwhile, T Rowe Price
Emerging Markets Funds pur-
chased 15,19,557 shares of the
asset management firm. HDFC
AMC operates as a joint ven-
ture between Housing Devel-
opment Finance Corporation
(HDFC) and Standard Life
Investments. As of June this
year, Standard Life held a
21.23% stake in the fund
house, while HDFC owned a
52.65% stake.

In July 2018, HDFC AMC
had hit the capital markets to
raise an estimated 2,800
crore through theinitial public
offering.

Aditya Birla Sun Life AMC IPO
subscribed 56%b on first day

PRESS TRUST OF INDIA
New Delhi, September 29

THE INITIALPUBLIC offer (IPO)
of Aditya Birla Sun Life AMC
Limited received 56% of the
subscription on the first day on
Wednesday.

Theinitial share sale received
bids for 1,54,80,400 shares
against 2,77,99,200 shares on
offer,according todataavailable
with the NSE.

The Retail Individual
Investors (RIIs) category was
fully subscribed (1.09 times)and
non-institutional investors
149%.TheIPOis of 3,88,80,000

equity shares. The initial share-
sale is entirely an offer for sale,
wherein two promoters —
Aditya Birla Capitaland Sun Life
(India) AMC Investments — will
divest their stake in the asset
management firm.

The price range for the offer,
whichwould conclude on Octo-
ber1,isatI695-712 pershare.

AdityaBirlaSun LifeAMCon
Tuesday said it has collected
X789 crore from anchor
investors.Atthe upperend of the
price band, the initial share sale
is expected to fetch X2,768.25
crore.Aditya Birla Sun Life AMC,
the investment manager of

Aditya Birla Sun Life Mutual
Fund,isajoint venture between
Aditya Birla Group and Sun Life
Financial Inc of Canada.

Asset management firms
like Nippon Life India Asset
Management, HDFC AMC, and
UTIAMC are already listed on
the stock exchanges.

Kotak Mahindra Capital
Company,Bofa Securities India,
Citigroup Global MarketsIndia,
Axis Capital, HDFC Bank, ICICI
Securities, ITFL Securities, JM
Financial, Motilal Oswal Invest-
mentAdvisors,SBI Capital Mar-
kets,and YES Securities (India)
are the managers to the offer.

All shares pertaining to and comprised in the undelivered share certificates lying with the company/its transfer
agents were transferred to an “Unclaimed Suspense Account” (hereinafter referred to as the “SUSPENSE
ACCOUNT”") in demat mode as per the SEBI circular dated 16.12.2010 after sending
three reminders to the beneficiaries of the said shares. The following shareholders whose shares have been
transferred to such “SUSPENSE ACCOUNT"” have now approached the company and have provided necessary
documents for credit of the said shares to their respective demat accounts. NOTICE is hereby given that the
Company will proceed to release the Shares to the below mentioned shareholders unless a valid objection is
received by the Company within 15 days from the date of publication of this notice.

UNITED BREWERIES LIMITED

Registered Office: “UB Tower”, UB City, # 24 Vittal Mallya Road, Bengaluru - 560 001.
Phone: +91-80-45655000, Fax: +91-80- 22211964. CIN: L36999KA1999PLC025195
Website:www.unitedbreweries.com, Email:ublinvestor@ubmail.com

NOTICE

[ T O Rt s
1. | U 058334| 118428 60 8434831 | 8434890 | MAHAVEER D
2. |y 055186 | 118424 60 8434591 | 8434650 | INDUMATHI DEVADAS MALLYA
3.1UB 058322 | 118426 60 | 8434711 | 8434770 | INDUMATHIDEVADAS MALLYA

Any person(s) having any objection against release of the above shares should lodge his/her/their objection
with all supporting documents stating the nature of objection with the Company at its Registered Office
within 15 days from the appearance of this notice failing which the Company will proceed to release the
Shares to the persons mentioned above and thereafter no objection/claim will be entertained from any

person(s) by the Company.

Place : Bengaluru

29/09/2021

Date :

For UNITED BREWERIES LIMITED

Sd/-
GOVIND IYENGAR
Senior Vice President - Legal &
Company Secretary

?icici
PRLDENTIAL= "
MUTUAL FUND
S THUTANKT KAREINT

Registered Office: 12" Floor, Narain Manzil, 23, Barakhamba Road, New Delhi -

ICICI Prudential Asset Management Company Limited
Corporate Identity Number: U99999DL 1993PLC054135

110 001.

Corporate Office: One BKC, 13" Floar, Bandra Kurla Complex, Mumbai - 400 051.
Tel.: +91 22 2652 5000, Fax: +91 22 2652 8100, Website: www.iciciprumf.com,

Email id: enquiryi@icicipruamec.com

Central Service Office: 2™ Floor, Block B-2, Nirlon Knowledge Park, Western Express

Highway, Goregaon (E}, Mumbai - 400 063. Tel.:

022 2685 2000 Fax: 022 26868313

Motice to the Investors/Unit holders of ICICI Prudential Multi-Asset Fund and

ICICI Prudential Balanced Advantage Fund (the Schemes)

MNotice is hereby given that ICICI Prudential Trust Limited, Trustee to ICICI Prudential
Mutual Fund has approved the following distribution under Income Distribution cum
capital withdrawal option {IDCW option) of the Schemes, subject to availability of
d|5tr|butable surplus on the record data i.e. on October 5, 2021*;

Name of the Schemes/Plans

Quantum of IDCW

NAV as on

(¥ per unit) (Face value September 28, 2021

of ¥ 10/- each)®*

ICICI Prudential Multi-Asset Fund

| IDCW

| Direct Plan - IDCW

| ICICI Frudentlal Balanced Advantage Fund

| Monthly IDCW

| Direct Plan - Monthly IDCW

0.1600

16,0800

0.07
0.07

AE e ).

23.7309

549209

17.28
19.65

S The distribution will be subject to the availability ot r:lustnbutable surplus and may
be lower depending upon the extent of distributable surplus available on the record
date under the IDCW option of the Schemes.

# Subject to deduction of applicable statutory levy, if any

* or the immediately following Business Day, if that day is a Non — Business Day.

The distribution with respect to IDCW will be done to all the unit holders/beneficial
owners whose names appear in the register of unit holders/Statement of beneficial
owners maintained by the Depositories, as applicable under the IDCW option of the

Schemes, at the close of business hours on the record date.

It should be noted that pursuant to payment of IDCW, the NAV of
the IDCW option of the Schemes would fall to the extent of payout
and statutory levy (if applicable).

Place : Mumbai

Date : Septernber 29, 2021

No. 024092027

For ICICI Prudential Asset Management Company Limited
Sd/-

Authorised Signatory

To know more, call 1800 222 999/1800 200 6666 or visit www.iciciprumf.com

| As part of the Go Green Initiative, investors are encouraged to register/update their e-mail id
and mobile number to support paper-less communications.
To increase awareness about Mutual Funds, we regularly conduct Investor Awarenass

Programs across the country. To know more about it, please visit https:Swwwiciciprumf.com
or vlsrt AMF's website https: .-’-’w..-uw amfiindia. com

Mutual Fund investments are subject to market rlsks.
read all scheme related documents carefully.




